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Committee of Creditors can take all necessary steps to protect the interest of Bank

of Baroda by liquidation of other assets, if at all required. It is worth while on the

part of Bank of Baroda to co-operate with IRP towards realization of debt amount

may be by auction of the assets of the Debtor Company, however, by fixing a

minimum agreeable price.

The name of the IRP as proposed by the Applicant viz. Mr. S.K. Golla, Interim

Resolution Professional, Address U04, Tower3, Raheja llpco Heights Rani Sati

Marg, Malad (East), Mumbai-4oo 097, Email: h ail

Registration No.IBBI/IPA-002/IP-N00095/2017-18/10238 is herebv approved. The

IRP so appointed shall also take note of the formality prescribed under section 15

of The Code of public announcement of Corporate Insolvency Resolution. He shall

act swiftly and strictly as prescribed under The Code. On commencement of the

Insolvency Proceedings, he shall intimate the progress to this Bench within one

month time and for that purpose matter is adjourned to September, 2017.

To conclude, the applicatlon under section 10 of The Code is hereby "Admitted".

The "Moratorium" shall commence henceforth. The commencement of the

Corporate Insolvency Resolution Process shall be effective from the date of thls

Order.
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Bhaskar Pantula Mohan
Member (Judicial)
24.O8.20L7

M.K. Shrawat
Member (Judicial)
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